IN THE CENTRAL AOMINISTRATIVE TRIBUNAL
' PRINCIPAL BENCH
NEW DELHI

0.A. No.57/96 Date &f decision 10-1-1996

Hon'ble Shri N.V.Krishnan, Acting Chairman
Hon'ble Smt.Lakshmi Swaminathan, Memnber (J)

Shri Bali Ram Pandey,
D-7, Hauz Khas,
Neow Delhi=16 .
sce ADDlicant
(By Advocate Shri M,R.B8harduwaj)

VS. )

1. Union of India,through Secrstary,
Department of Revenus,
Miristry of Fimance, North Block,
New Delhi,

2, Chairman '
Central Board of Direct Taxes,

Ministry of Firnancs,
North Block, New Delhi,

3. Chiaf Commissioner of Income Tax{ 2dmn),

Delhi Centrsl Revenue Building,

seslB8DONdENtS,

0 RDER(ORAL)

(Hon'ble Shri N.¥.Krishnan, Acting>Chairman )
Applicant had besn given relief by the

Annexure A=1 order dated 16-11-1993, His grisvance

is that the said order has nof yet basan iﬁplemented

sven though he had given representations, He has,

iheraFore, filed this fresh 0.A., As the relief.

prayed for has already been giveﬁ, we are of the visu

that fresh OA is not maintainable., Houwever, it is open

d_ }-Z_’h\y—ﬂfl

to the applicant to sesk such nther retiefs as may

be availahle to hiqiin accordance with lauw,

In the circumstances, this 0A is dismissed on

the above observations., A LQ;,~//’///'W

(Smt.Lakshmi Swuaminathan) (NJVeKrishnan )

Membar (J) . Acting Chairman

sk



